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When this matter is taken up for hearing 1rt1.K.andyop2-

hyay, counsel appearing for the petitioners prays for ithdrawal of 

this case by filing an application conce.ing that this T iunal has 

no jurisdiction to entertain this CA. The contention of the id, counse 

aopearing for the resundents is also that this Triburrat has no jurisd 

tion to antertain this application. Under such circumst floes the peti- 

tioner is allewed to withdraw this application. The 	pliCatjon there 
fore stands dj5Qd or. No arder as tr costs, 
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